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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-

TANCE 

Situation arising cut of the Port   and Dock 
Workers'     Strike  at  all  major ports in  

the country 

SHRI M. KALYANASUNDARAM 
(.Tamil Nadu): Sir, I rise to call the attention 
of the Minister of Shipping and Transport to 
the situation arising out of the Port and Dock 
Workers' strike at all major ports in the coun-
try and the action taken by the Government in 
the matter. 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VIJAYA BHASKARA 
REDDY): Sir, as the Hon. Members of the 
House were informed on 15-3-1984, the last 
wage settlement for port and dock workers 
of'the Major Port Trusts and Dock Labour 
Boards was effective till 31-12-1983. In order 
to evolve a new settlement to be effective 
from 1-1-1984, a Bipartite Wage Negotiating 
Team commenced negotiations with the four 
Labour Federations since August, 1983. As the 
discussions at bipartite level were not fruitful, 
the matter was reported to the Government in 
the middle of November, 1983. The 
discussions at the Government level were first 
held by Secretary, Ministry of Shipping and 
Transport and then by me. I appealed to the 
representatives of four labour federations to 
keep the overall interest of the national 
economy in view and help in arriving at a 
reasonable settlement by making their 
demands more realistic. I offered an overall 
settlement at an estimated annual cost of Rs. 
32 crores which represented a 15 per cent 
increase over the estimated annual wage bill 
of Rs. 216.31 crores for the year 1983. . But 
they pressed for acceptance of what they 
termed as their minimum demands, the 
.financial implications of which worked out to 
approximately Rs. 69 crores representing an 
increase of about 32 per cent over .he existing 
wage bill of Rs.    216.31 crores.    As such an 
order 

of increase in any wage settlement of this 
nature was not reasonable or realistic, I again 
appealed to the labour representatives to 
make their demands more realistic so as to 
enable a settlement being arrived at. But the 
labour representatives reiterated their stand. 

My colleague, Shri Veerendra Patil, 
Minister for Labour and Rehabilitation also 
made a fervant appeal to them on 14-3-1984 
to postpone the strike atleast for a week so 
that he could get sufficient time to find a way 
out. Unfortunately, the representatives of the 
Federations did not accede to that request also 
and intimated their intention to proceed with 
the threatened  strike. 

Port and dock workers resorted to strike at 
all the major ports with effect from the mid-
night of 15th/ 16th March, 1984 except at 
Madras Port where the strike started from 6 
a.m. on 16-3-1984. As a result of this strike, 
all the cargo handling work at the major ports 
has virtually come to a stand, still. The strike 
is illegal under the Industrial Disputes Act, 
1947 as it commenced during the pendency of 
the conciliation proceedings. Essential 
services like water supply, electricity, 
communication, fire fighting and hospitals are 
being maintained either in full or partly as 
these have by and large been exempted by the 
labour federations from the purview of the 
strike. The law and order situation at all the 
ports by and large is peaceful. 

As the Hon. Members are aware, strike by 
workers in major ports disrupts the supply' of 
essential, commodities such as edible oil, 
POL, Kerosene oil etc.. As the short supply of 
these commodities is likely to affect the 
common man, Government ' has to take 
necessary steps to ensure continued supply of 
such vital commodities. I once again ear-
nestlv hope that the representatives of the four    
federations of port    and 
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dock workers will come back to the 
negotiating table so that a reasonable 
settlement can be arrived at and normalcy 
restored.. 

SHRI M. KALYANASUNDARAM: Sir, 
the facts given in the statement are more or 
less correct and I cannot dispute them on the 
basis of facts, except only the attitude that the 
Government has taken towards negotiations 
and also towards the demands of the workers. 
The hon. Minister himself admitted that the 
strike has been very peaceful. We have 
declared repeatedly that we will observe all 
international norms in conducting the strike, 
and our trade-unions themselves have exemp-
ted hospitals, water-supply, electricity and 
other essential services. Even the personal 
attendance of the officers is permitted, 
because we are not against any officer, or 
administration, but we only want to press our 
demands, because the demands are so just. 

The hon. Minister said that it is 
. unrealistic. How is it unrealistic? 
After all, it is the trade-unions which 
brought their demands to a negotiat 
ing table even within negotiating li 
mits; but the Government took an 
adamant attitude. That is the reason 
why the strike has taken place. To 
day is the fifth day of the strike. As 
I have already said wo have adopt 
ed all norms and forms of conduct 
ing the strike as peacefully as pos 
sible. Look at the incident at Mad 
ras. In Madras, in spite of the cent 
per cent strike, our trade-unions al 
lowed a passenger vessel to sail from 
the harbour for Andamans because 
we do not want- passengers to suffer, 
and they were shown extra considera 
tion, without drawing wages as they 
are on strike and still they volun 
tarily worked, without drawing the 
wages, to allow passengers vessel to 
sail from Madras to its destination. 
Such is the consideration of the 
workers for the nation and for the 
people. He  is  so  much concerned 

about non-movement of cargo, Not a single 
vessel has moved. Not an ounce of cargo is 
either loaded or unloaded. The Minister is 
trying to provoke. I do not say, the Minister" 
personally. What is the necessity of inviting 
the Navy to handle? Is it not a provocative 
action? Will it not amount to fomenting 
disaffection between the working class and 
our armed forces? Can a reasonable Gov-
ernment, can a responsible Govern-ment^ 
think of using the armed forces to break a 
strike? What will be the fate? It is the 
goodwill of the workers towards our armed 
forces which is very essential for the defence 
of our country. When our security is 
threatened all round, the Government is 
threatening to deploy the Navy. Already, they 
have deployed in Tuticorin. What aggrieves 
me more is the invitation sent by the Chief 
Secretary of Tamil Nadu to the Government to 
deploy Navy, to unload coal. Instead of doing 
this? if the Chief Minister had taken the matter 
to the Prime Minister and urged upon her to 
intervene and settle the strike, it would have 
given a better result. We are also anxious that 
the strike should be settled. What is the benefit 
which the workers derive by continuing the 
strike? I do not know, what the Government is 
thinking in its mind. This strike could even 
have been averted kad the Government taken 
the initiative earlier. At the last stage, the Min-
ister invited them. Look at the way they 
invited- the Labour Minister. But at least in 
this case, the Goverriment thought that the 
Labour Minister exists and the Labour Min-
istry exists. In all cases, industrial relations 
machinery has become defunct. 'It is silent in 
the various States. Now at least, for this 
purpose, they thought- of the Labour Minister 
and they invited him. But when? Just 24 hours 
.before. What for? They had to declare the 
strike ille-. gal. Some formalities, some ritual, 
ha^'e had to be undergone. Hence, they invited 
the labour Minister for the force of a 
conciliation, and to come to the conclusion 
that the strik» 



 

[Shri M. Kalyanasundaram] 
was started during the pendency of the 
conciliation.' We are aware, what games they 
are playing. 

Sir, the trade unions or the workers cannot 
be rtecj-.ved. We are dutiful to our country. 
We are concerned very much, about our 
national interests. But we do not want to be 
deceived by a Government which wants to sell 
its ports and the equipment to the multi-
nationals which are dominating the marine 
traffic all over the world. They want to dance 
to their tunes. This is the fate of our Shipping 
cmd Transport Ministry. We never had an 
opportunity of discussing the functioning of 
the Shipping' and Transport Ministry in this 
House for the last ten years. It was ten years 
ago that this House had an opportunity of 
discussing it. Is the hon. Minister aware? He 
has been the Chief Minister of a State. He has 
not enough experience. 

MR. DEPUTY    CHAIRMAN:    Make 
jour suggestions. 

SHRI M. KALYANASUNDARAM: I am 
coming to that. What other suggestion can I 
make except saying that the strike should be 
settled and that for this purpose, you should 
soon take the initiative and call the trade union 
leaders? He himself says that they must come. 
When did they refuse? Have they ever refused 
to come? Today is the fifth day. Did you 
contact the trade union leaders and expressed 
your desire to discuss? No. Such a thing has 
not happened. My point is, do not provoke 
further. If you want to have the luxury of con-
tinuing the strike, it is the responsibility of the 
Government and not the responsibility of the 
trade unions or the workers. What happened in 
Paradip? Why should such a thing be allowed? 
After all, it is a small port. What will happen 
if that Port is also not alloued to function? 
\lnterrnp-tion). Here, they have used the ser-
vices of the goondas  of some of the 

stevedores.    There is no    Do.ck    Labour 
Board for Paradip.   Only        in seven  Ports,   
we   have   Dock  Labour Boards, controlling 
the labour or supplying  the labour  for the  
stevedores, who will load and unload. In 
Paradip, there is no Dock Labour Board.        
In Tuticorin,  there  is  no, Dock     Labour 
Board. In Mangalore there is no Dock Labour 
Board. At these ihree new ports-there i.s  no 
Dock Labour Board.  Stevedores   wanted   to   
break   the   strike. They  employed   goondas    
and      took some of them to work. That is  
what is provoking the strike. I am       very 
sorry  that   five   constables  lost   their lives in 
that because they  acted     at the instigation of 
the stevedores. Now" the   constables    are  
retaliating,      the police is  retaliating     
against   workers by setting fire to their entire 
colony. Hundreds of houses have been set on 
fire.     One of the leaders who       was 
responsible  for     breaking  the    strike, who 
admitted  to break the strike by mobilising  the   
rowdies  of  the   stevedores, was unfortunately 
killed. I am expressing  sorrow for that.  We 
have no    intention    to  kill.    We    do    not 
want anything by force, but I can tell you that 
by using the force of Navy or  the  rowdies     
of the     stevedores, strike  cannot  be  broken.   
This      has simply been shown by the workers. 
It is not being supported  by  one  union above.  
The   INTUC—my  friend,'   Mr. Bhatt  is  
there,  he  wili  also  speak— hjs unions also 
are p^rty to the strike. They have affirmed as 
much as other. Another federation    affiliated   
to   the HMS,  their leaders too belong to the 
ruling party.      There   is  no  political motive, 
but it seems they have some political  motive.       
Only   two   federations,   AITUC  and  CITU   
are      there who  do not  see eye to eye  with 
the 
Government, but the other federations are 
having friendly relations with the ruling party. 
If that is so, why is there such a situation, who 
is responsible for the strike, who is 
responsible for this hundred per cent affinity? 
Never before in our history such a strike took 
place.      This time 
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hundred per cent' workers are solidly 
united  and the  strike is complete  in 
all  the ten  major  ports.    Now,  they 
are  diverting     their  vessels  to  Cud- 
dalore.     Do not try to spread       the 
strike   everywhere.       There   will      be 
strike   everywhere.     There   are   some 
minor intermediate ports where  sf'nie 
of the vessels are sought to be divert 
ed.    Do no.t attempt such methods to 
break  the  strike.      Kindly   strict   to 
your offer.     Whenever you want, the 
leaders  are  ready.      It  will  not  take 
24  hours for  the leaders     to      reach 
Delhi and sit before you, if they are 
invited by you.    So, I   want to know, 
what action the Government wants to 
take with regard to the incidents    in 
Paradip.     There    should  be    a    full- 
fledged enquiry.   Responsibility should 
be  fixed   on   the   police   for  creating} 
such  a   situation  and   setting  fire  to 
the   workers'   colony.      There   should 
be  enquiry.    With  regard  to this 

strike I want to know when he wants 
the leaders to come and have a dis 
cussion. The discussion can be 
there with the Labour Minister or 
without the Labour Minister, and 
if necessary, let the Finance Minister 
also be present. The demands are 
quite reasonable. They have got to 
he within the negotiable limits. The 
House should not be misled. They 
have stated that the wages of the port 
and dock industry should be raised 
to the jevel of the steel agreement 
for which, was reached only six 
mopths ago. Then, with regard to 
house rent allowance and city com 
pensatory allowance, their demand is 
a little more. They want these al 
lowances as applicable to port cities 
like Bombay, Calcutta and Madras. 
But wages, they want on par with 
steel. Where is the difficulty? When 
steel, which is incurring loss, can 
stand that, why not port?     

There is one more point. Recently for the officers, 
in a hurry, they revised the wages and allowances. 
Perhaps they anticipated thai the strike will take 
place. So, they wanted the officers  not  in     
cooperate  with    the 

workers or io work against the workers. In 
their case they are eligible for house rent 
allowance and citv compensatory 
allowance. We have yet to get it for the port 
and dock workers. For them there is no 
house rent allowance or city compensatory 
allowance. For steel there are other 
allowances also. We have not as^ed 19* 
lhee al owance. Our demand has been 
specific. Before you concede this demand, 
get the permission o.f the BPE, whatever it 
is, in the interest of the country you settle 
the strike. That will be my appeal. I will 
also appeal to the other sections of the 
House to, join with us to bring pressure on 
the Government to reach a settlement as 
early as possible. 
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of the stevedores and that is how this particular 
situation has arisen. What I would say only is, let 
there be a judicial inquiry into the incident and <let 
the persons concerned, those who have been 
responsible for the violence, be brought to book. I 
am against  violence now and even then. 

In my opinion the demands have 
been mainly three-fold. One is, 
whlat id called, wage revision along 
with revision of various allowances. 

like
 

house
 r

ent
 a
llowance, 
city compensatory allowance and,. 
it' I may say so, Sir, even an addition 
of   transport   subsidy.
 

The   second 
set I would like to refer to as dear-ness allowance, 
which needs to be looked into in the light of the 
skyrocketing prices. The third set I would like to 
call bonus. I would like to emphasise these with all 
the force at my command. We have been asking for 
these. When I say we, it ig parity I also, because I 
have been associated with this industry and the 
working class movement for the last 40 years and 
have been -heading the Federation which has also 
given a strike notice. 

Sir, we are not j ust asking for party as it is 
sought to be made out. What we are asking is 
restoration of the status that a dock wcrker enjoyed 

in the past, of lealing a niimber of industries in respect 
of wages and emoluments. That is what we are asking. 
Unfortunately, te 100-year old industry has lagged 
behind while the industries you hav* put uP later on 
have been giving or paying more and rightly so, I have 
no grievance about that. We want, let this 
discrimination be eradicaied and let the level be 
established—at least the. level, if not more. 

Sir. this talk of percentage increase is something 
which is misleading, and I am one of those who have 
not been able to understand it. What a worker or a 
person like me can understand is what- is the actual 
quantum of wage or monthly pay p.nrket—carry-, 
home pay—that you  are prepared  to 

DR. SHANTI G. PATEL: (Maha
rashtra): Mr. Deputy Chairman. Sir,
the strike of three lakh port and deck
workers in ten major ports enters the
fifth day today. Sir, as has been
commented by a person none else
than the Minister in charge of the
portfolio, it has been complete and,
if I may say so, peaceful, disciplined
and indefinite. Sir, I must add that
there has been, unfortunately, an
untoward   incident  in   the  port of
Paradip which I regret very much. Eu1 if 
anybody is responsible for the state of affairs 
or for this incident there, it is none but the 
Government and its policy, particularly the 
State Government who tried to help the 
striking workers under the leadership 
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Thai is (he real issue and this ae is not 
being answered properly by the Government 
though there have been a number of talks. 
What the_y have offered is something very 
meagre. In the steel Industry, Rs. 91 has been 
offered as; what is called, minium guaranteed  
benefit  to    every 
rfcer and alsr. two annual increments. What is 
this Government of-ferring here? One annual 
in'uvmcnt. Why only Rs. 71 here, sir? I would 
like to know why the Government is offering 
at least what the steel or other industries have 
b'jen oflering. Talking of percentage, I am 
informed 

y reliably  that  in  the  oal industry the wage rise 
has  been    to    the extent of 22 per cent.    Here 

they are talking of  15 per cent.  What is    this 
jugglery   of  figures?   The^e     statistics 

this  percentage is  something    like an  
average  of four  feet  when      the 
ex is ten feet  deep ia<-  a     certain - point So 

let us. not talk oi this   percentage  but  talk of the 
reality -wfth  which we are concerned.     

Sir, the strike is causing a lot of damage, in 
my opinion, an 'Incaicfuy "fable damage, on 
the national economy. The Minister has been 
appealing in the name of the national economy/ 
May 1 very humbly and respectfully appeal to 
him: Let him also think <rf' the  national  
economy  and     settle.    the  strike     at  the  
earliest     possible 
nuomenf. It is being talked; Cbnr^ 
"back Co the negotiating table. Sir, the 
^negotiating table is there where it "was. The 
workers have not run away  with the 
negotiating table. They are  coly on strike. 
You call them for «egoiiiitions they would be 
there physically present to seiilo (he dispute. 
Sir, negotiations have been going on during 
the strike. In the •past also during the strike in 
ports negotiations have gone on. So I would 
like to say that he is not calling th? workers 
for negotiations. Referring to the economy.. 
(time-bell rings). You .permit me. . . 

MR. DEPUTY CHAIRMAN: You put the 
question. The same poir.t has been  covered. 

DR. SHANTI G. PATEL: Refer 
ring to the national economy, it is 
very difficult to calculate the loss. 
But   oo« isily   understand    the 
loss which will be caused due to the 
exporting part of the trade which is 
not there, loss in, terms of foreign ex 
change. And; please remember, Sir, 
March is the peak export season 
month. If one has to go by statis 
tics—and I am relying on a person 
r.one other than the learned Member, 
Dr.   Adi who   has    been  kind 
enough to give me the figures—I am 
told thai we are losing about Rs. 80 
crores per day on account of exports. 
What are we demanding? It is R's. C3 
crores which is being asked for by 
the. workers. V/here do Rs. <59 
crores stand in comparison to Rs. 8t> 
crores £ tfa"y? It is merely export 
tha( I am referring to. If you come to,..:.. 

MR. DEPUTY CHAIRMAN: That is  why 
they have chosen this month. 

*DR. SHANTI G. PATEL: No, Sir. 
The contracts will be lost, and we 
will be losing the money. That is 
also important. We have been on 
strike in the past only during mon 
soon. Ld the Minister check it up. 
He .  nnd  that there has been 
a strike in the ports in the month of 
ATaix-h.      One  hundered  and fifty 
slups are awaiting clearance and at the rate of 
Rs. 33000 the loss due to waiting  is Rs 45  
lacs  per day. 

MR.   DEPUTY   CHAIRMAN: All 
the.se  details are known. 

DR. SHANTI G. PATEL: Let me refer to 
another poinl) that of productivity. In the 
Annual Report of the Ministry of Shipping 
they talk of this1 ,pi«duct;vity, better labour 
productivity. I am referring to this because it 
is tlie policy of the Government to pay more 
if the productivity 
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goes up. In the Bombay port, as per their 
norm, from 110 in 1P80, it has gone up to 206 
in 1983, nearly double. Are we not entitled to 
at least double the wages if we give better 
productivity? 

The second point to which he re 
fers is the financial capacity to pay. 
Again I may refer to the Bombay 
port which has been making record 
profits every year, running into se 
veral crores of rupees; and last year 
it was nothing less than Rs. 67 crores. 
Somebody may say that this is just 
referring to the Bombay port. Even 
the total profits in all the ports taken 
together come nearly to Rs. 120 crores 
or so—may be a few crores here and 
there.. Here is the capacity to pay, 
to foot the bill on wages, if the wilt 
is there to settle the srike. The wor 
kers, on the contrary, have behaved 
very responsibly. They have reduced 
their demand from Rs. 163 crores to 
Rs. 69 crores. Wkat is the difficul 
ty in meeting their demand? The wor 
kers worked earnestly, for eight 
months while trying to co:r.-> td-a'set 
tlement. 

•May 1 here .incidentally reier to. the 
incidence of wages on the total trade.? It is 
less than 0.1 per cent. If i the port charges are 
to be calculated-' on the total expert-import 
bill of Rs 21,000 More = . it crimes to lest 
than 0,1 per cerrt. Even the additional increase 
which js to b - giveri, as ti was said in the 
House the other day. it is less than .03 per 
cent. I would like to repeat that. Is it fair and 
proper to hold the country to ransom for the 
sake of the small figure? It is an incalculable 
lossi. an irrepar'obis loss, which is being, done 
to the country? Sir. what is it that has led to 
the strike. May I pay and m.iy I ask^ Is the 
Government interference not responsible for 
the present strike? If they bad left the matter 
to the port authorities and the dock labour 
boards and had not interfered, this would not 
have happened. But they would like to 
interfere and send orders.    And, Sir, the 
unseen hand of 

what is called the BPE, the Bureau of Public 
Enterprises, which we call the blood pressure 
escalation apparatus, is something before 
which, I am sorry to say, Mr. Minister is not 
able to do anything. It is this policy which is 
coming in the way of this strike not being 
settled, the workers' dispute not being settled 
and their demands not being met. Therefore, I 
would ask: Has the strike not been fcistered 
on the workers when there is better 
productivity and the financial condition is 
good? There is such a terrific loss now. I 
would, therefore,' request the Minister to look 
into it. 

Sir, about the use of the Navy or any other 
force, may I say is anti-labour, 

MR. DEPUTY CHAIRMAN: Your point 
has been covered. Do not repeat the same 
point and take the time of the House. 

DR. SHANTI G. PATEL: If you will 
permit me to say, Sir, there is no illegality. 
Illegality has to be declared by a court of law. 
Let me point out th's fact. It is no use saying 
that the strike is illegal. That is merely your 
contention and nothing beyond that. Unless 
the court declares that the strike is illegal, it 
cannot be declared to be so. 

Sir, when was the Labour Minister invited? 
When the house was on fire they tried to dig 
the well, and they called the Labour Minister 
to come there with a firefighting engine. ' I do 
not think it can be of any use. May I 
fnerefore, ask the Government: Is it going to., 
hold the country to ransom? This is the main 
question. I have only one question to ask, and 
this is the question. Are you going to hold the 
country to ransom for the sake of a few 
rupees, Jh. 69 crores. In comparison, it is 
negligible. 

MR. DEPUTY CHAIRMAN: You are 
saying the .same thing again and again. You 
hokl the Government responsible for all 1he 
evils. You have    said it thrice.    You see the 
re- 



 

[Mr. Deputy Chairman] 
cords. You are asking the same question. 

DR. SHANTI G. PATEL: Why should you 
interrupt? 

MR.   DEPUTY      CHAIRMAN: I 
interrupt because there is no time. You have 
already taken eleven minutes. You go on 
making the same point.      Please  take your 
seat. 

DR. SHANTI G. PATEL: Secondly, 
may I ask the Government . whether 
it is going to leave the matter to 
these two parties and not interfere and not 
give any direction as far as a  settlement  is  
concerned? 

MR. DEPUTY CHAIRMAN: Please do 
not repeat the same point every time. Mr. 
Sukomal Sen. 

SHRI SUKOMAL SEN (West Bengal): 
The statement that has heen made by the hon. 
Minister is totally disappointing. It is not at 
all indicative of the Government's concern 
about what is happening in the country due to 
the strike'by 3-lakh port workers and how far 
the economy of the country is in peril. There 
is no indication of this concern of the Gov-
ernment in this statement. 

Sir, today is the fifth day of the strike. 
Now what we find is that there is no dialogue 
between the Government and the workers far 
settlement of the strike. On the country, 
though there may be a repetition, still I want 
to say that todays report in the newspapers is 
terribly alarming, that the Navy has been 
called in, that at the Tuticorin Port the Navy 
has been deployed for unloading operations. 
Sir, what Js this? The Navy has been called 
in. What has happened in the ports? Is there a 
rebellion or a civil war? Why have the 
defence forces been involved in it? I think the 
Government is taking a suicidal and very 
dangerous course because just in the Question 
Hour our Defence Minister said that our  
defence  forces   are   in   prepared- 

ness, and very often we are told thai our 
country is facing external danger, and so our 
forces should be prepared for defence. When in 
the situation it is necessary that there should be 
rapport between the civilian population and the 
defence forces and working class of the 
country should stand behind the defence forces 
in the defence of the country, at this time the 
Government is causing disaffection between 
the working class and the defence forces. It is a 
suicidal course that the Government is 
adopting. I ask the Government first to retrace 
its path. 1 question the very sanity of the 
Government in bringing the Navy to the scene. 
I request the Government to withdraw the 
Navy immediately from the Port and try to 
settle the strike in other ways. Then, Sir, about 
the Paradip affair, again the Government has 
come out with a distorted version, a falsified 
story of what has happened in Paradip. Ac-
cording to the Government version, they say 
that when the police intervened in the inter-
union rivalry in the Paradip port, this violence 
occurred. Sir, last evening we had a telephonic 
talk with the dock workers of Paradip and we 
were told that'from Ebu-baneswar, two 
platoons of police foices were brought into 
Paradip to break the strike of the workers. The 
port authorities employed contract labour 
and.some blacklogs to break the strike and the 
police were called in to help the blacklogs and 
the contract labcur. At that time the clash took 
place between trie police and the workers and 
the killing took place. Is this the way to settle 
the strike? On the one side, the Government is 
deploying the Navy and, on the other side, the 
Government is calling in the police force and 
contract labour and blacklogs. Js this the way 
of handling the strike'' I doubt whether a 
responsible Government of the country can 
handle a strike in this way. The Government-is 
taking a dangerous course. So, I request the 
Government to withdraw the police from 
Paradip, from any other port where the strike 
has oc- ' curred.    They should  not  deploy the 
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police and they should not try to break the 
strike through black logs tract labour. 

Take the demands. What are the demands? 
They are demanding wages on par with the 
public sector workers. In fact, before 1971, the 
port and dock workers were having pay and 
other amenities more than the public sector 
workers. After 1971, when negotiations were 
carried on in the public sector industries, the 
port and dock workers started lagging behind. 
Now the port and dock workers are de-
manding wages on par with the public sector 
workers. They do not want any increase more 
than what the public sector workers get. Sir, 
about coal, an agreement was recently con-
cluded with the coal workers and the 
Government has agreed to increase the wages 
of coal workers by around 22 per cent. Now 
the Government says that they are ready to 
increase the pay of the port and dock workers 
by 15 per cent. In other cases, in steel and 
coal, they had agreed to a higher margin. But 
here they are not agreeable. So this 
discrimination is very difficult for the port and 
dock workers to digest. That is why they are 
demanding basic wpges and other wages on 
par with the public sector workers. 

Regarding house rent, the Government has 
again tried to confuse people. Previously the 
entire wage structure of the port and dock 
workers... 

SHRI KALYAN ROY (West Bengal) : 
The Labour Minister has disappeared. He has 
not the courage to face  us. 

MR. DEPUTY CHAIRMAN: The 
Minister concerned is there to reply. Don't  
worry  about  others. 

SHRI SUKOMAL SEN: Previously the 
e/itire house rent allowance of the port and 
dock workers was part of the basic wage and 
as a result, the basic wage was found to .be 
inflated. If you separate the house rent allow-
ance  from  the  basic  wage,  you   will 

find that the port and dock workers are getting 
much .less than other sections of public Sector 
workers. So when they demand that they 
should get house rent allowance in the port 
cities on par with the public sector workers, 
where is the harm? Where is the immorality? 
But the Government is in no mood to listen. 
They say they do not have the money. But 
what about the port charges? There are ten 
major ports. It is reported that the port charges 
are less than the minimum: it is only one-
hundredth part of one per cent of the total 
value of the cargo that moves through these 10 
ports. Then to whom is the Government 
giving the benefit? The Government is giving 
the benefit to the shipping monopolies of 
international trade, who are reaping the benefit 
while they touch our Indian ports. So I find 
that at the cost of the workers, they are giving 
benefits to the shipping monopolies of 
international trade.   So this is a wrong 
approach. 

Then, Sir, on the one side, the Government 
is refusing to increase the wages and, on the 
other side, the efficiency of the workers has 
gone up during the last few years despite re-
duction of work force due to automation and 
mechanisation. They say that automation and 
mechanisation is necessary to conform to 
international standards. All right, you conform 
to international standards and come on for 
automation and mechanisation But the same 
time, what is the result of this automation and 
mechanisation? The total w°rk force in the 
port and dock is going down and down. It 
means they are bound to work hard because 
during the last few years, the total cargo 
handled in the ports, which was 75 Million 
tonnes, has during five or six years gone up to 
100 million tonnes per annum. It means with a 
reduced number of workers, the port workers 
are being compelled to work to handle 100 
million tonnes erf cargo. The port workers are 
pressed to work more. And due to their 
efficient working only that the ports are 
running in a comfortable position. Despite the 
efficiency of the workers, 
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I Shri  Sukomal  Sen] 
despite the reduced number of the workers, 
the Government; is refusing to concede their 
genuine demands.. (Time bell rings). 

MR. DEPUTY CHAIRMAN; Now please  
concluda. 

SHRI SUKOMAL SEN; Another point—J 
would repeat.—is about the Navy. The 
London-based International Shipping 
Workers Federation said if the Government 
does not withdraw the Navy fro,m the ports—
the Federation is spread all over the world—
none of the ports in the world would handle 
cargo coming from the ships touching Indian 
ports. If it materialises, I think o;ur entire 
shipping industry is going to be in a crisis. 
Moreover, in this situation everyday the 
Government is losing RS. 2 crores due to the 
strike. The Government should tell us what is 
the total extent of loss being suffered by it 
due to the strike.. 

SHRI K. MOHANAN (Kerala): The ruling 
party is on strike. Government is losing Rs. 2 
crores everyday. 

SHRI SUKOMAL SEN: At this irate it is 
going to be disastrous to the country's 
economy. I want to know. therefore, whether 
the Government is going to call the leaders of 
the unions to settle the disputes and end the 
strike and whether the Government is 
withdrawing the Navy from the ports, and 
whether the Government is going to 
implement the recornmenda-tioivs of the 
Commission that port charges should be 
raised. 

SHRI G. C. BHATTACHARYA <Uttar 
Pradesh): I want to ask one question 
straightway: V%at is the rationality of 
stricking to Rs. 15 crores and not Rs. 69 
crores? From your statement it does not 
reflect that it is Rs. 15 crores. You may 
kindly go through your own statement, that 
"strike by workers in major ports disrupts the 
supply of essential commodities such as 
edible oil, POL. kerosene oil," etc. In the 
existing conditions  the   shortage   will   
increase  the 

price rise and the burden on the com 
mon mac. It has political implica 
tions. Secondly, according to the facts 
revealed by Dr. Adiseshiah, in the 
month of March exports to the tune 
of Rs. 80 crores daily will be affected 
by the strike. On the one hand, we are 
being denied soft lo.ans by the impe 
rialist countries, and on the other 
hand, we are facing foreign exchange 
difficulties. In such a situation why 
are you sticking to a position, a rigid 
position, of Rs. crores and no more? 
On the one hand politically you art- 
losing here inside the country, adding 
to the difficulties of the people, of the 
common, man, because of the increase 
in the prices and inflation and also the 
foreign exchange difficulties, which 
will ultimately even affect your deve 
lopment. 1 say all of us are becoming 
a part of the destabilisation program 
me of the imperialist countries. It is 
not a question of only the workers or 
the Government or of any federation. 
Kindly see what are the bigger impli 
cations, what are the bigger ramifica 
tions, where the country is facing such 
strong forces of destabilisation. Are 
we also becoming part of this econo 
mic subversion? Would you like us 
to become a part of this economic sui> 
version?. Otherwise, why everybody 
is choosing the month of March? Kind 
ly do not stand on prestige. Wher. 
you give 25 per cent to your officers, 
how much will jt come to? How much 
are you going to spend on your offi 
cers? Why not on the workers? I 
do not find a»y rationale in this. Yoi 
say that you are prepared to negoti 
ate. Then why is the strike going on? 
Why are you not calling them for ne 
gotiations? My good friend Mr. PatiL 
is here. Is he only to work as B fire 
fighter, 1 know? Why is he 
quiet? 

Something has happened in Para-deep and 
Calcutta. I see some conspiracy or seme 
hidden hand in these things? Seme 
destabilising forces want to create big-scale 
law and order problem. I think this port strike 
has something to do with the unfortunate 
things that are happening in the country.    
You may  kindly examine  this. 
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1  think  it is  the  bigger  part  of the 
destabilising process. 
SHRI NAND KISHORE N BHATT 

(Madhya Pradesh): Mr. Deputy Chairman, the 
Hon'ble Minister's statement has highlighted 
the seriousness of the situation. The Minister 
is prepared for talks. It is not as if the talks 
have failed. Rather he is anxious that the talks 
should resume early. But for .this purpose it is 
necesary that the initiative should come from 
the Gov-ernmen>':. After all we are one 
family. You have seen from the press that the 
leaders of all the federations who are 
conducting the strike have also said that they 
are prepared for talks and they' 3o not want 
the country to be put to any economic 
difficulty. That being the situation I think it 
will be fair and justified if the Hcn'ble Min-
ister takes initiative. in the matter. Do not 
stand on any false sense of prestige. I would 
request him to take initiative for talks even at 
this stage. Every day, every hour is costing 
the nation heavily. 

Even in the past the main beneficiaries of 
the agreements have been the ship-owners. 
So far as the workers are concerned, they 
have done everything to reduce the cost and 
increase productivity. 

The Minister has said in his statement that 
because of this strike essential commodities 
are not being lifted daily and naturally this 
will result in short supply of essential articles 
and their price rise. Before the situation 
worsens, I think the Hon'ble Minister should 
take immediate measures to bring them to the 
negotiating table. 

Unfortunately violence has occurred in 
Paradeep port. We do not know how this has 
happened. All the leaders of workers are 
committed not to be a party to any violence. 
We do not know under what circumstances 
this sort of situation has developed. I would 
personally appeal to the Government to look 
into the matter. ' In democratic movements 
there is no place for violence. The workers 
and their leaders have gone on record that 
they will not be a party to any violence.    If    
any  agency has tried    to 

create violence, I would request the 
Government to look into it. The culprits who 
have indulged in violence should be brought 
to book. 

Lastly, I feel that we in this House should 
not do anything to encourage or increase 
tension. We are here only to plead to the 
Government that they sho.jld realise the 
seriousness of the situation and come 
forward to call the workers to  the 
negotiating table. 

I do not want to go into the figures and other 
things. All these 'paints have been covered by 
the other sp< kers. The details of the cost or 
payment are in the" Minister's statement 
given on the 15th. But I feel the figures which 
have been given are not realistic. They are far 
from reality. The workers are demanding 
higher wages. There is nothing new about 
l.OO it. Rut the basic point is this: P.M. When 
you have entered into an agreement in the 
core sec-tar industries, why is there this delay 
in coming to a settlement in such a sensitive 
and important sector like this? I do not want 
to quarrel over this. But I just want to appeal 
to the honourable Minister through you, Sir, 
that without standing on false prestige, he-
should call the leaders and, given the time and 
the goodwill, I think it should be possible to 
thrash out the problem and find a satisfactory 
solution. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Mr. Deputy Chairman, Sir, 
this is one. example of where the 
Government's labour policy has totally failed. 
The industrial relations machinery was 
created in this country by stalwarts like 
Nandaji after sustained efforts for a number 
of years. The Code of Discipline is there and 
it is applied when the verification question 
comes. But the same Code is not applied in 
the case of collective bargaining and in 
solving other problems. 

Sir, as a citizen I would like to knew why 
the country should be put in this position and 
should be held to ransom in a dispute between 
the employer   and  the   employees.     It  has  
been 



 

[Shri Shridhar Wasudeo Dhabe]. 
accepted in principle that the industrial 
relations machinery should be used where the 
remedy has been pro- 

ed for such things. If the Ministry of  
Shipping     and  Transport  was  not 

••eable to the demands of the workers, 
when the remedy has been provided in the 
industrial relations machinery to offer 
voluntary arbitration. Sir, they knew that the 
workers were not going to agree to this right 
from August, 1983 and employer cannot be 
judge of his own cause. So, I would like to 
know whether they have ottered any 
voluntary arbitration so that this question can 
be solved or any interim relief can be given to 
them o.r a High Court Judge or a Supreme 
Court Judge can be appointed to head a wage 
committee to decide on this matter on the 
basis of the principles already laid down. I 
think this has not been done. They are only 
forcing the workers to go. on strike. How can 
you expect the workers to work when they are 
not paid? Now, Sir, they say that they are 
ready to pay Rs. 32 cro.res or 15 per cent, and 
the workers say that they must- get 69 crores. 
Now, Sir, as a lawyer the Minister must know 
that the Supreme Court has held a number of 
times that if the industry has the capacity to 
pay, if there is any wage erosion because of 
the increase in the cost of living index, then 
the wages are to be linked to profitability. The 
labour leaders have said that profitability is so 
high that they can easily pay Rs. 69 crores 
more as wages. So, what is the difficulty that 
the Government is facing on account of which 
they can-no!' pay? 

Then, Sir. it has been reported in the Press 
than the trade union leaders are ready to 
negotiate. Today, in the  'Times of India", it 
has been reported like this, and,  I quote: 

"There are no signs of the port and dock 
workers' strike being called off in the near 
future. No initiative, has been taken by the 
Ministry  af Shipping and  Transport to 

resume negotiations with the striking 
workers." 

It has been reported that the trade union 
leaders are ready to negotiate, but the 
Ministry is not ready because the strike is 
going on. Now, Sir, 1 would like to know 
whether the Government has declared the 
strike illegal or whether ;pso facto it has be-
come illegal under the Industrial Disputes Act 
-f 1947. If it is so, can he negotiate with the 
workers? In the statement, Sir,  he has said: 

"I   request  the   workers   to   come 
back to the  negotiating table." 

In that case, will he negotiate with the workers 
when the strike is going o,n on an emergency 
basis so that in a few days' time the problem 
can be solved? Or, does he mean—he must 
state it clearly—that unless the strike is called 
off, he will not negotiate with the workers? 
He must make this clear. Sir, our experience 
has been quite unhappy. There was the public 
sector employees' strike in Bangalore in 1981 
which went on for a long time. Then there was 
the textile worfkers/ strike in Bombay which 
went on for more than a year or so. Then the 
jute workers are on strike and that strike is 
going on. If the Government does not evolve a 
proper industrial relations machinery to solve 
these questions, then it will have to face a 
number of strikes and nobody can be laccused 
that he is unreasonable and all that. Tt is 
because the workers cannot believed in the 
words of the employers. Therefore, Sir, I 
would like to specifically ask the honourable 
Minister whether he is ready to negotiafe with 
the representatives of the workers—one of 
them is here—without putting any precon-
ditions and with th;- help of the Labour 
Ministry to ,-ilve this problem  immediately. 

Sir, I congratulate the working class here, 
the port and dock workers, because frbfey 
have unanimously demanded certain things 
and even the  INTTJC is thera    with them 
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and' the strike is also peaceful and is 
successful. That being the case, there should 
not be any question of prestige involved in 
this and the Government should negotiate 
with the workers. They should come to the 
negotiating table and solve this problem. 

SHRI R.' RAMAKRISHNAN (Tamil 
Nadu): Mr Deputy Chairman, Sir, this is a 
strategic sector and any disruption in this 
particular sector will have disastrous 
consequences, particularly in a developing 
country like ours. Knowing this, and knowing 
also the problems of the shipping industry 
which is subject to frequent bouts of 
depression, and even now it is in the throes of 
depression, it is very strange and sad that the 
Government of India has no proper shopping 
policy itself. Sir, there is an old saying, and 
perhaps a very popular feeling in all the 
shipping and docks circles, that the Shipping 
Ministry starts negotiations only when a strike 
notice is served by the workers. This is the 
reputation of the shipping Ministry not only 
now but even before. In the earlier 
Government also it was like that. And the 
history has shown that somehow the Shipping 
Ministry is taking a rather cool attitude to-
wards such important problems. Even in the 
matter of dcrk labour boats for three new 
ports—New M'angalore, New Tuticorin and 
Paradip—there are nr> dock labour boats and 
the Government of India has stated in answer 
to a question in Parliament earlier that unified 
cargo handling agencies are there to do this 
work. But as far as other rjorts are concerned, 
there are dock labour boats. So they are not 
sure of having any uniform policy in this 
whole field. 

SHRI M. KALYANASUNDARAM: 
Contractors  are  doing  this. 

SHRI R. RAMAKRISHNAN; There is no 
proper labour policy in such an important 
matter. I do not know whether the figures 
given by my friend, Dr.   Shanti   Patel,   that   
Rs.   89   crores 

loss per day is there are correct. Bin definitely 
a huge loss to the country is being caused. 

Then, again^ the history of these 
strikes in the past that have been 
quite frlequent, h^s shown that the 
labour is also prepared to settle and 
come to the negotiating table and 
settle. In the past it has been 
settled. And it     has been     found 
that the Government has more or less 
conceded the demands of the labour, and 
according to the previous agreements, with 
certain mean* ingless riders here and there 
they have conceded the demands of the la-
bour. Sir, I do not understand why they 
should force the labour to go on strike and 
then tell them to come down causing so much 
loss to the economy. In this particular case the 
labour has show their bonafides in the case of 
defence, in the case of vessels which are in 
distress; vthey have said that they will handle 
them and they will come forward with full co-
operation. This attitude of theirs has to be 
appreciated. 

Finally, I would like to ask specifically, in 
the light of the past history in this Mlnisftryf 
why does not the Government have a 
permanent and continuing negotiating 
machinery? The strike is already on. The hon. 
Minister will call the important leaders and 
good sense will prevail on both sides. 
Demands can be narrowed down and some 
settlement will definitely come about:—
although it could have been avoidable. But 
still in the light of this, will the Government 
of India consider having a permanent and 
continuing negotiating machinery for all these 
problems, so that such things will not occur in 
future. Thank you, Sir. 

MR DEPUTY CHAIRMAN: Prof. 
Sourendra Bhattacharjee. 

P^OF. SOUF,FXnVR\ BHATTA-
CHARJEE (West Bengpl): Mr. Deputy 
Chairman,  Sir,  I will just put  across 
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[Prof. Sourandra  Bhattacharjee] 
a few points. My first point is, when 
it was known that the agreement was 
to expire on the 31st December and 
negotiations are a very complicated 
process why were not the nego 
tiations started earlier? My se 
cond question is, on what basis does 
the Minister say that the strike is 
sou motu illegal, because the eori- 
cilliation process started? At which 
point of time actually did the con 
ciliation process start? My third- 
question is that according to him the 
workers did not make a realistic de 
mand. Did the Government make a 
realistic  offer?   That part  also he 
should state. In between Rs. 15 
crores and Rs. 69 crores, in between 
15 per cent and 32 per cent, what 
would be realistic? Has he any con 
crete suggestions to make about it? 
And why was not the Labour Minis 
ter brought into the picture earlier? 
(Tivie Bell rings) My next question, 
Mr. Deputy Chairman, Sir, is that 
everybody has stated that the natio 
nal economy has been put into jeo 
pardy by forcing this strike on the 
workers.      I  would  like  to know 
whether at) thisi late stage, without standing 
on prestige, the Shipping Minister would 
immediately initiate negotiations through the 
good offices of the Labour Minister and with 
the cooperation of the Finance Minister, to 
end the strike immediately and allow the 
national economy to be back into gear. 

MR. DEPUTY CHAIRMAN: Mr. 
Minister. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): I wanted to ask 
whether arbitration is acceptable to him. 

MR. DEPUTY CHAIRMAN; Everything 
has been said. 

SHRI K. VIJAYA BHASKARA REDDY: 
I must thank the hon. Members who took part 
in the Calling Attention Motion. They have 
put forth their views. Some points are com-
mon  in  all the  speeches  that      have 

)een made. One point is that the 
Government knew that the agreement 
was going to be over by the end of 
1983 and why the negotiations were 
not started earlier. Sir, the previous 
negotiations alrb started quite early 
and the agreement for this wage 
agreement was reached about 1—1/2 
>ears ago. The negotiations went on 
for two years. This time also, we 
started tfc)e negotiations fairly early 
in August. The agreement was to 
expire in December. We started the 
negotiations in August. The nego 
tiations started at the bipartite level 
in the early stage. After some months 
of discussion, they could not arrive 
at any decision. Then the Secretary, 
Shipping and Transport, and the four 
federations were involved in the dis 
cussions. Ultimately, whea they could 
not come to any agreement 1 had to- 
intervene in the matter. The Labour 
Department is involved when the ne 
gotiations start at the lower level and 
they are informed about what is 
going on. The practice in this Ministry 
is that the Ministry negotiates direc 
tly with these four unions. Previously, 
they have been coming to an agree 
ment. Even the previous agreement 
was reached the same way. Only once 
when Mr. Mo.rarji Desai was the Prime 
Minister and he was also in charge 
of this Ministry, he ce;ild not find 
time   and   he   entrusted   it   to Mr. 
Ravindra Varma. When Mr. Veeren-dra Patil 
was the Transport ard Shipping Minister, he 
also finalised the agreement. There is nothing 
new in what we are doing. We have followed 
the policies that have been existing. We 
started the negotiations quite early and we had 
thought that we would continue the 
negotiations till the end. 

SHRI   m   KALYANASUNDARAM But   
the  officers    were    not    free  to' negotiate.  
They  had  the  directive. 

SHRI K. VIJAYA BHASKARA REDDY; 
if they want all these things ♦o be reported for 
somebody else, then it is all right. But they 
are not relevant. I am telling the facts. Many 
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hon. Members have also said that in 
my statement I have given the facts 
and they have appreciated it. I have 
accepted that the cooperation was 
total during the last years. When the 
agreement had been signed the re 
lationship between the Federations, 
the Government and the Port Trust 
Chairman has been very cordial for 
the last 4 or 5 years. That is why 
they could achieve this year's turn 
over. One hon. Member said that the 
Government should not interefere. 
Mr. Shanti Patel said that it should 
e been left to the ports to come 
to an agreement on their own. But 
the practice in this Ministry from the 
beginning has been that these four 
federations have been negotiating for 
all the ports. Then the agreement 
was '  by all the 10 ports, the 
same policy was followed. I have got the 
figures. But it will take time. Except the 
Bombay Port, all the other ports are incurring 
losses. All the ports except Bombay have to 
pay heavy amounts to the Government. The 
other ports, except Bombay, are not in a 
position to pay even the normal increase cf 15 
per cent over 216 crores . It is an impossibility 
for these ports. That means, the wage rise will 
increase the rates of freight and naturally that 
will tell on the imports and experts. Sir, the 
hon. Member has made a very revealing... (In-
terruption) 

MR. DEPUTY CHAIRMAN: Please take 
your seat. We have already taken one hour. I 
cannot allow these interruptions. 

SHRI K. VIJAYA BHASKARA REDDY: 
Let me finish. 

DR. SHANTI G. PATEL: I do not   want  
to  interrupt. 

MR. DEPUTY CHAIRMAN: You do 
stand  up. 

DR. SHANTI G. PATEL: I have a right to 
stand up. 

MR. DEPUTY CHAIRMAN: Unless I 
allow you,... you d) not have that  right. 

DK. SHANTI G. PATEL: I am asking a 
clarification. 

MR. DEPUTY CHAIRMAN: Please take 
your seat. (.Interruption*) 

DR. SHANTI G. PATEL: Every-time you 
want to run to the help of the   Government. 

MR. DEPUTY CHAIRMAN: I do not 
want to help. I want to helu the discussion. 

DR. SHANTI G. PATEI,. What elsa are 
you doinrj, Sir?' Running to their rescue. 

MR. DEPUTY CHAIRMAN: No rescue. 
There is no question of it. Dr. Patel, please be 
careful in your observations. They do not 
require my help. You have given a threat to 
the country- You are charging the Gov-
ernment. You don't want to hear the reply 
from the Minister. You spoke for  15 minutes. 

DR.     SHANTI G. PATEI,:  I seeking 
a clarification. 

MR. DEPUTY CHAIRMAN: You have 
put so many points. He cannot reply to all. 
Have some patience. 

DR. SHANTI G. PATEL: Even additional 
points you do not allow. 

MR. DEPUTY CHAIRMAN: N»i no. Let 
the Minister reply. If anything  remains,  you  
can   ask. 

SHRI     K.    VIJAYA      BHASKARA 
REDDY:  Let me finish. Sir, I am not able to 
understand this.    And  I  also want the hon.    
Members to seriously think about    this point   
that a strike in the Port Trust was never in 
March at any time.    This    is    the first time 
that  it   has  taken   place.    That   is   a 
revealation  Dr.  Shanti Patel said.    I* was    
always  in     a  different    month-Why    they    
chose    this    March is a thini  wh'ch   I   cannot  
understand.   I* it a thing that we have forced?  
The negotiations     in the previous    agreement,  
d;d  they not  continue for    aa year or two? Ana 
I not meeting them [    any time they     come?     
After I took 
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ovei-j how many times did I sit? 1 sat with 
them for a dozen times and for hour*,- we 
discussed. Could we not discuss for some 
more months till this March expires? Could 
they not think of a rainy season for a strike? 
The last agreement was entered into after an 
year after the previous agreement was over. 
The negotiations could have continued further. 
This difficulty for the nation could have been 
avoided. That is a thing which the labour must 
explain to the  nation. 

SHRI SUKOMAL SEN: Not the 
Government? 

SHRI K. VIJAYA BHASKARA REDDY: 
That is a thing which the labour has to explain 
to the nation. Everybody says that the Navy 
has been called. We have not called the Navy 
just as a confrontation with the labour. Is it 
not the duty of the Government to maintain 
the supply of essential commodities to the 
country? 

SHRI SUKOMAL SEN: Then settle  the 
strike. 

SHRI K VIJAYA BHASKARA REDDY: 
Setting the strife is different I have appealed to 
the workers to come to negotiations and settle 
it. {Interruptions) I appealed again when I 
made a statement here. Again today I said that 
they come back to the negotiation table and 
settle it. In spite of my appeal, you gave the 
notice of strike. We were negotiating. That 
evening, till 7'o clock, we were talking with 
them. They never told me. On the next clay, 
there was a .strike notice. In Spite of it, I 
called them. We sat for three days. This strike. 
Sir, is very unfortunate. I must make it. I do 
not know the reasons. But they had made up 
their mind to go on strike two months back. 

SFTU SUKOMAL SEN: Most ob-
jectionable. 

SHRI K. VIJAYA BHASKARA REDDY:   
May be,  but  it is  a      fact. 

We have made it very clear to the labour 
leaders during our negotiations that when you 
have made up your mind to go on strike, there 
is no  purpose  in  discussing. 

SHRI  SUKOMAL   SEN:     Most   ob-
jectionable. 

SHRI K. VIJAYA BHASKARA REDDY: 
Sir, everybody says that for main pay bill of 
Rs. 134 crores, the agreement last time was 
Rs. 17.72 per c-ent. For a pay bill of Rs. 216 
crores, I started the negotiations with 15 per 
cent, that is, Rs. 32 crores. And you could 
have continued the negotiations. It is not as if 
we have said that this is an end in itself. We 
were discussing. Everybody knows it. But in 
the meanwhile you give a strike notice. You 
chose your own time which according to 
yourself, is very detrimental to the national 
economy. I appeal even now: Consider all 
these aspects and then try to think of the 
national interest more than anything else. 
Where is the Navy? Navy has not been called. 
If the Tuticorin thermal power station is not 
functioning, if the coal supply to that station is 
not regular, ask Mr. Kalyanasundaram what he 
will do. Sir, the whole of Tamil Nadu will be 
without any power. The effect of it is much 
worse than what it is. Should we not maintain 
essential supplies? Are we not to maintain 
essential services? Are we to close down the 
imports of edible oils, whose prices are 
shooting up? Should we not think of supplying 
all these things to the people? Is it 
confrontation with the labour or is it against 
the interests of the country's economy and 
maintaining supplies of certain essential 
commodities to the people? So, Sir, keeping 
all these things in view, I say that the strike 
has beer forced on the Government and the 
nation. The Government never broke the 
negotiations. In sDite of the fact that a strike 
notice ftas been served. I appeal to them to 
come to the negotiating table and settle the 
issue. The attitude    of the     Ministry    was 
very 
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 Regulation  Act 
reasonable considering the previous agreements and 
we offered them Rs. 32 crores or 15 per cent of the 
wage bill of Rs. 216 crores, which is not a small 
amount. The economic position of the ports, except 
Bombay, is in a very bad shape, and any more 
burden on them would adversely affect our imports 
and exports. The relations between the port.^ labour 
and the Ministry after the last wage agreement have 
been very good. That cordiality we expected to 
continue. I do not know why they have chosen to go 
on strike now. I have made an appeal to them 
requesting them to resume negotiations and solve 
the problem.   (Interruptions) 

A.N HON MEMBER; Who has ob-j«Ji*ted  to ill 

SHRI K. VIJAYA BHASKARA REDDY:   If  
they  come, I    will  talk. 

SHRI  M.     KALYANASUNDARAM: Have you 
invited    them?  (Interruptions) . 

SHRI K. VIJAYA BHASKARA REDDY: So, 
Sir, this is a forced thing on the people and this will 
have a very great adverse effect. (Interruptions). I 
appeal again to the labour leaders to come to the 
negotiating table and settle the issue. It is in the 
interests of the country's economy to settle the issue. 
They have chosen a wrong time to go on strike. It was 
not the time for them to press this way. I appeal to 
them to resume the negotiations. (Interruptions). 

DR. SHANTI G. PATEL: What about the incidents 
at the Paradip port? 

SHRI K. VIJAYA BHASKARA REDDY: Sir, 
according to the intelligence reports and others 
reports, the Paradip incident has nothing to do with 
the Port strike. It is an internal confrontation where 
the police have interfered. It is not concerned with the 
port strike. (Interruptions). 

DR. SHANTI G. PATEL: There is 
a total net surplus of Rs. 84 crores 
for 81-82 and Rs. 120 crores for this 
year. (Interruptions).      Will     you 
please give the date and time for ne 
gotiations? * 

MR. DEPUTY CHAIRMAN: This can be 
done outside the House    also. 

SHRI SURESH KALMADI; Why outside 
the House? 

MR. DEPUTY CHAIRMAN: Please sit 
down. Let us take special mentions now. 
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